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QUESTION
BAN ON PROMOTERSFROM BIDDING FOR STRESSED ASSETS

1357: KUNWARBHARATENDRA:
Willthe Ministerof FINANCEDbe pleased to state:

(a) whetherthe Governmenthas prohibitedpromotersof a companyfrom bidding for

the distressed assets of the company;and

(b) if so, the detailsthereof?

ANSWER
To be answered by
THE MINISTEROF STATEIN THEMINISTRYOF FINANCE

(SHIV PRATAPSHUKLA)

(a) and (b): Insolvency and BankruptcyCode (Amendment) Ordinance,2017 has been
promulgated vide notification dated 23.11.2017 to amend Insolvency and Bankruptc
Code, 2016, in order to further strengthenthe insolvencyresolutionprocess. Under the
newlyinsertedsection29A of the Code,a person is ineligibleto be a resolutionapplicantif
he is an undischargedinsolvent;is declareda wilfuldefaulterwhose accountis classified as
a non-performingasset by RBI for the last one year or more; has indulgedifll preferentia
transactions, undervalued transactions, extortionate credit transactions or fraudulen
transactionsunder the Code;is prohibitedby SEBI from tradingin securitiesor accessing
securities market;is disqualifiedto be a directorin a companyunder the CompaniesAct:
has been convictedfor any offence punishablewithimprisonmentfor two years or more,
or has been subject to correspondingdisabilityunder any law in any jurisdictionoutside
India. However,some categoriesof persons are exempt from such ineligibilitysubject to

certainconditions.



